ANNEXURE-6
Nutne af the corparate debior: Mis Independent TV Limited;
Date of commencement of liquidation: 17.03.2023;
List of stakeholders as on: 18.12.2025

List of Operwtionsl creditors (other than Workmen, Employees and Government Dues)

(Name of Crediior Identifieation No. Amaunt caversd . s dhare i mutual
INo. | Amount f claims | Nstuire of b7 Lactachment Amount coversd By ol inge claie hl] LS Lansber verifcntion Disbursed Bahnce

Whether lien / | Amaunt of Amount ol any | smount of claim  [Amount of clim Amaunt of Claim | Amount of Claim
Date of roceipt | Amaunt caimed |11 len o sttachment aemvsant af elaims may be set off

pending disponat O s mitted

LIVITED - pmiTEy Sy
|U7z300nmnisver 0N 1404208 12491 i oo NA NA NA 2500 i NA 2 . % ¥ iy torig s G Ervoms. -

L9213 IMHISEPLOO2AT6T 16.04.2023 1341 10907 134110907 oc NA NA NA %84 - NA - . . = Claim Adwitted

g [Numek Aoy Private (oo o1 aeTcsiTs0 20203 e 0| oc NA NA NA a0 - NA 144000 0 & x [Furshes O claims TDS of K. 114000 not depoited by CD:

No chain received during Liquidation Process, ety mail received 1o fequest for
consides the xame as fled during CTR Proces.

s per OC claim pertains 1o inveice of for the period 1-5-19 10 31-5-19 MSME
Samdhan intimation for making payment is abso attached.

Limited
TDS may be depositod by RP as por the waterfall
[Chairn addmitted (270000 T0-29300)

4 [MB Soraw Marketing Privsie |4 j61109DL 1986 TC034445 17,0420 18114 womo|  oc NA NA BA 020 = Na s 2 2 : Tochnologien

ﬂun_ll o i tion, Proces, oy mad recer for
jconsider the same as filed during CTR Proces.
| As per Books of Accounts claim is NIL, Further Invoices are In Name of Pantel

|Limicd
O has filled form € insiead of Form B. No supporiing docaments in pravided for.
claim.

En.p.ﬂ} P clm o musl rocefved dhuring quidation process, thercfore, we consder claim i

Enserpriscs) il during CTR Process.
T Invoice s ssuicd by D) (ITVL).

200000, 00| oC NA NA NA o / NA o = . - [ Pryment made by OC 10 CD.

This Claans pertains 1o Advance deposi of rocharge vouchers.

OC has filled form C instead of Foom B,

io0000) 2i00000| O L NA NA e - NA 0 : - . This Claims pertain w0 Advance deposit of recharge asdhers
€10 has wansferred this amaunt 1o Panted Tochnobogies

10 |serices . 30203 w77 sents|  oc NA NA NA an . NA 0 - - € Laim Diocumerts Ok Claim i of Rs. $¥747
©

Priya Stivasiavs M | claim recerved Suring Lipiiation Process, oy mall received 1o request for
Sanveiddhi Managensent consdcr the ame as il during CIR Proces.
s

16:04 2023 T e NA NA NA 004 + NA o - - [ This Clirrs pertains o Advance deposit af recharge vischy

Tas
2500000 2500000 OC Na NA NA ns0 4 N o - . 5 [Payroent made by OC 4 CD.
This Claims pertains ) Advance depost of recharye Vwachers.
T has raneferresd this st bo Pantel Technologies

Malhalavan; Exerpriscs (Pawan (Mo cham or il recerved dirg Iuidaion prucess, therefors, we consder clam
) ket during CTR Process
Tax nvune i ssued by OO (TTVL) of Ra. 5,00,000 and rext o by Pantel

Paymenit macsc by € 10 13 of R 5,001,000 oy ancl and rest of the pemicet as

AT swooee| o0 NA NA NA 010 NA 2276 : - : alunce smount of claims s for paymsent OC has made 10 Pante techriokgs.
Scrvice agreemen tiabed s with Pantcl
Thin i pertains s Advasice depost af recharge vwsachers.

[Shree Sai Services N clam o maal pecervid during quidsoon peocess, therefors. we considar chim s
e during CIR Process
ax Imvence w swed by 1) (1TVL)




| Vijayalskshmi Agenciies

NA

[No claim or il recerved durng liquidation process, therefore, we consider clam s
lod during CIR Procens.
Payment made Ty OC 0 CI) sof Ba. 1,00,000 only and rest of the payment as
claimed by (C s the payment mads 1o Paritel,

Pantel sechnologics.

Service agreement s not itached.

Payment made by OC ta CD,

NA

(o chaim or mal received during ladabion proocess, thercfors, we comsider claim 2
|fld during CIR Process.
[ Ta vl fn fswed by €D (ITVLY

) e aret e et o P T Technologics.

Ankur Enterprises

o clam or mail recenved durvg Bquidation process, therefors, we consider claim as|
filed during; CTI Procens.

T lnvoice i imsued by CD (TTVL),

Payment made by OC o (1.

Thin Claims pertains 1o Advance depmit of rechangs vinuchers,

(€T has transirved this asmount o Paniel Technologes.

J 8 Entorprises (Harmoet Kaur)

therefore, we consider claim as

fled doring CTR Pro<ess.
Tax lvoice i insued by CD (ITVL).
Payment made by OC 1o (T

This Claims pertains to Advance deposit of recharge vouichers.
1> has trantired this ot 4o P Techmotogies.

443000

NA

Mo claim received during Liquidation Proces, only mal received fa requeat for
|consider the samc s ficd ihring CTR Proces.

| Tk v i e By D) {ITVL).

[Payment made by OC 10 CD.

This Cls portains to Advance degosit of recharge souchens.

[C13 has tranaerred s amouss 10 Paniel T schnologses:

U72200TG1997PLCO28163

2403200

1166531204

- e e
consider the sume a1 filedd during CIR Proces

Inkorest Caleulation is not Provided by OC.

Four Months lsvoice is pending a8 per OC

| We have taken Interest w.e.f 24th June ie, 7 days affer the date of last Invoice:
raiscd by O @ 2% p.m a1 per the agreement

TS Claimis rejected a6 it will be depesited a8 per the Claim of Incomé tax.

Dreamez Tradewing LLP

n

Inwoice raised by CID and Paymmenn abs made by OC ta CD of R 20,00,000 only.
0 s of the payment as claimed by OC s the payment mads fo Parscl
Balance amount of chaims i fo payiment OC has ade W Pantel techalogies.

|ervice agrocment i not sttached

[ This Claims pertas to Advance deposit of recharge vouchers.

IDISCOVERY .
23 [COMMUNICATKINS INDIA

UT43000L1996ULT0821 36

16.04.2023

RSTRTATY

NA

INTIACAST MEDIA
IDISTRIBUTION FRIVATE
LIMITED

UT4300MH2008P TC 274364

16.04.2023

THHS6TY

'WARNER MEINA INDIA
25 |PRIVATE LDMITED

UT4889DL 1984P TCO61152

16.04.2023

11284156 65

WOW CREATION

20934

1750 clim. o il ecciven s bepndataon e, therefore, we conmuder claim an
filed during CTR Proves.

Rs J131 7277324392601 & perssining 10 FY 2017-13. The same s not found with
Anidied Books of accominis bence nepecied

ANKIT ENTERFRISES

No clam seceived during Liqusdsiin Pricess only mal receved o request for
|corsider the xame as filed during CTE Proces
This clad petaing to Advince depodit for Seop Buven, Dish Aniens ste, i has

| Technalogies P Lad, Form H NOT SKINED, ANI SIGNED fORM C FILED FOR
RS 10195000

Mo clain o mail reverved hiring bepuidsiem picess, therefoee, we corsides claim as
fled. dusing CTH Process.

Paymicat received in [TVL, and Trmaferred i Petel. Inv raised by TVL, Claim
 pertaine 10 Advance Deposst uf Recharge Viuchers

12.04.2023

.......

aaaaa

Claam sdmarred as pez Bauks of CD.

LE2480TN1884PLCOZTT0S

o claien or il therefore, -

L22110TN1885PLCO12491

[ET

The clais i adincd ax s contingent. aubject to the disposal of writ pestion WP (C)
No_9240201K

14,04 2073

Claim admitied v merest has boen devlined heimg wo agreed teoms.




2072023
M Traycells] B Medm [amaed U6SI2IMH2006PLC2T4RNT 14, 7 15,729 0.60 Na ey L 2910201
_E. i N W i supporting proof of evwdence shawn, therefare wdmest st bas bean, ssyected
35 | Rabi Narayan Das g m.203 28280 4280 0.000 E CLADM ATNITTED.
TOTAL S116266318 ATHOANT [ 6394733

% ond
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